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CALLING ATTENTION TO A
MATTER OF URGENT pUBLIC
IMPORTANCE

Reported brutal act of blinding of
under trial prisoners by the police
in Bhagalpur Jail

SHRI LAL K. ADVANI (Gujarat):
Sir, 7 beg to call the attention of the
Minister of Home Affairg to the re-
ported brutal gct of blinding of under-
trial prisoners by the police in Bhagal-
pur’ Jail, Bihar,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, the Government of India are
shocked at the inhuman and barbaric
acts reported to have been perpetrat-
ed on gome under-trial prisoners in
Bhagalpur district of Bihar. It is
natural that the Hon'ble Members of
the Parliament should be deeply an-
guished over these incidents.

Immediately after the attention of
the Government of India wag drawn
to the matter, the State Government
of Bihar was contacted on telex av
well as on telephone to send a de-
tailed report immediately. As per the
report of the State Government, in-
vestigations into the incidents have
already been taken up by the C.LD.
of Bihar. On the basis of these preli-
minary investigations immediate ac-
tions have been taken by the Statc
Government, Criminal cases have
bheen instituteg against 14 police offi-
rials against whom allegations. have
en made by the concerned under-
tial prisoners in petitiong both be-
fore the District Judge, Bhagalpur
and ovefore the Supreme Couri, Ac-
cording to the information received
from the State Government one De-
puty Superintendent of Police, one

Inspector ang 12 Sub-Inspectors have .

already bee_rl suspended and transfer-
red out of their jurisdictions.

The allegations of blinding by
policemen have been made by 29

persons, Sixteen of them are in
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Bhagalpur Jail, 2 gre in Banka gub-
Jail and 11 are on bail. On the basis
of the complaints made by these
under-trials, 14 cases have been re-
gistered against the police officials re-
portedly involved in the-act of blind-
ing the under-trials concerned. Direc-
tives have also been issued by the
State Government to the authorities
concerned that cases should be insti-
tuted in respect of the remaining
under-trials "also. Qut of 29 under-
trials who have been blinded in the
incidents, 22 persons have Dbeen .
examined by the D.I.G. C.1.D., Bihar
so far. Qut of these 22 persons, 20
have “alleged that police officers of
different categories were responsible
for blinding them, whereas two per-
sons have stated that the blinding
was done by the villagers. The matter
was first reported by one of the
under-trials in a petitior. to the Dis-
trict. Judge, Bhagalpur, on 6th July,
1980. Ten. more petitions were filed
before the District Judge, Bhagalpur,
by blinded under_trials pn 30th July,
1980, 15 under-trials also sent peti-'-
tions to the Supreme Court from
Bhagalpur Jai] ang Writ petitiong No.
5352 of 1980 (10 persons) and No. 567
of 1980 (5 persons) are pending be-
fore the Supreme Court.

Meanwhile, a team if Doctors, in-
cluding leading Opthalmologists of
the Patha Medical Hospital are pro-
ceeding to Bhagalpur to examine the
blinded under-trial persons invglved
in the incidences. The Government of
Bihay have constituted z; Commiftee
consisting of seven legislators includ-
ing the Leader of the Opposition. The
first meeting of the Committee is
proposed, to be held on 3rd December,
1980 and the Committée is expected
to visit Bhagalpur on the 4th Decem-
ber, 1980. This was my written state-
ment. I would also like to add for the
information of the hon. Members that
ag per the latest report of the State
Government the number of the blind-
ed under-trials who have complained.
is 31. In my statement it is 29.

SHRI BHUPESH GUPTA
Bengal): It will increase,

(West
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SHR] YOGENDRA MAKWANA:
We have also been informed by the
State Government that the police
officials responsible for perpetrating
the barbaric crime, are being arresi-
ed and that the Superintendent of
Police, Bhagalpur, has been transfer-
red to the headquarters.

SHRI BHUPESH GUPTA: He
should be arrested. Why has he not
been, arrested?

SHRI YOGENDRA MAKWANA:
The Prime Minister has sanctioned
ex-gratia payment of Rs. 15,000 for
each of the under-trials who has been
blinded.

——

SHRI BHUPESH GUPTA: I ask,
the hon. Minister should contact them
immediately and get an explanation
why the Superintendent of Police,
Bhagalpur, was not arrested and out
mto prison, to begin with.

SHRIMATI SAROJ KHAPARDE
(Maharashtra): You should take a
serious action. It is not a serious ac-
tion that you have taken.

CHANDRA JHA
the

SHRI SHIVA
(Bihar): Serious action against
Chief Minister of Bihar.

MR, DEPUTY CHAIRMAN: Mr.
Jha, have patience. Yoy will have an
opportunity. Shri Advani.

st fra w7 @/t gewnlE
AEgTEd. g # GIHIX qg A1 OF9A

. (Interruptions)
_oomd q0w wesd o g 39
Ay #1 7wEA FT ® £ AR T
ygg £ 5 @t St W & &t
Ay §F gaw faeg  Sifew gFma
Far wfgm | R A ST OFe
faar ¢ ag afwfmoe= gw ft =&
AHAT 1 I7g Pl ¥ FE A9 &
T FrfEg | T TEET DfateFr-
% wg aifam

(Interruptions)

MR. DEPUTY CHAIRMAN: Order
please.
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SHRI BHUPESH GUPTA: This
should not be a partisan affair.
MR. DEPUTY CHAIRMAN:; You

will have your chance {o make ob-
servations, fuliy so. I appreciate and
understand that the whole House is
very much concerned over this inci-
dent. I wonf& request the hon. Mem-
bers to restrain themselves and make
their observations when they are call-
ed upon. Shri Advani.

SHR] LAL K. ADVANI: Mr. De-
puty Chairman, Sir, early this morn-
ing I received a telephone call from
the residence’ of Acharya J. P. Kri-
plani, perhaps the seniormost, the
oldest, freedom fighters still glive. He
conveyed his sense of extreme an-
guish at what has happened in Bihar,
and said that it was a matter about
which it should be the duty of every-
body m public life to try to arouse
the conscience of the entire nation
and to see that not only those who
are guilMy in this particular episode
are punished but that such episodes,
such disgraceful happenings do not
tarnish the fair aname of India again.
He said that it was a matter about
which even now, though he was 94
vears old, he felt like coming out,
going to the people and telling them
that this was what was happening in
India today.

Sir, that this should happen in the
State of Bihar is particularly sadden-
ing. Bihar is the land of the Buddha,
the embodiment of compassion, and
here if is that we have seen during
these several months, not merely a
few days. a kind of beastliness and
barbarism and brutality and riots. It
is something that cannot be imagined.
When we read the gory news in the
“INDIAN EXPRESS” a few days back
or later in the “SUNDAY”, the weekly
magazine, W& were shocked to see
that this was what was happening in
India. 1 am thinking of very many
of our diplomats, This kind of news
could not have been confined to the
“INDIAN EXPRESS” or the “SUN-
DAY”. I am sure very many papers
abroad must have flashed this

very .
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prominently. They have already done
so, I am sure our diplomats abroad
must be at a loss to explain what 1s
happening in Indja. Indiz may have
been identified in the world as a
poor nation but never as s brutal
nation, never as an uncivilised nation.
But here you have under-trial prison-
ers being punished in this mahner—
by gouging out their eyes, by using
“takwas”. ‘‘“Takwaa” are used in the
Police “thanas” to stitch papeyg or to
stitch gunnybags. Those ‘takwas” are
taken ang theiy eyeg arc gouged out.
Angd then in order tg erase gl] possi-
bility of the eye-sight remaining, acid
is poured into those eye-balls. And
they call it the “Gangajal’’ compaign,

Sir, the hon. Minister has expressed
shock at the inhuman and barbarie
happenings. But is mere expression of
shock enough? All that the Govern-
ment could think of is that when there
is a hue and ery in the press and when
there is about to be a hue and cry
in Parliament on the eve of it, the
Chief Mimister comes out with a gtate.
ment saying that 15 persons, that is,
12 Sub-Inspectors, two Inspectors and
one Deputy Superintendent of Police
have been suspended and transferred.
Is this the Kind of response that the
Government gives to an inhuman tra-
gedy of this kind? For much lesser
events, the Prime Minister has asked
the Chief Minister to resign and told
him “Get out”. For much lesser fai-
lures, people have been asked to quit.
Only the other day, we say the Rail-
way Minisfer Being asked to quit only
becayse he was not able to adminis-
ter the railways properly. Sir, I agre~
with the hon. Meniber that this is
not a matter of partisan approach, I
entirely agree. Therefore, 1 would
have expected the hon. Member there
to stand up and shout at the Minister.
(Interruptions) And not only that, the
Chief Minister, T would have expected,
would have been asked, to resign. (In-
terruptions) We are in a democracy.
In 5 democracy, the responsibility for
all such failures, whether it is an act
of omission or an act of commission,
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lies at the political level. You cannet
make a few police Sub-Inspectorg or
a few police sub-officials the scape-
goats. Sir, the evidence before us is
frightening. It is not merely a ques-
tion of one man becoming 5 bhoast; no,
it is a question of the whole system
becoming beastly. Sir, today I was
carefully gotng through the statement
made by ihe Chief Minister...

SHRI GURUDEV GUPTA (Madhya
Pradesh): Now you are bringing in
politics. b ’

SHRI LAL K. ADVANI: T am nof
For God’s sake... (Interruptions)

Wt wo faw (3HT 93w
AR A A AT AT IA AEL E
aGT F ATHIT A

SHRI LAIL. K. ADVANI; The Chief
Minister accuses me. .. (Interruptions)

SHRI GURUDEV GUPTA: It is
absolutely a political statement.

SHRI LAL K. ADVANI: First of
all, let us understand the facts. The
facts are cleay that this has been
poing on over a period of months, in
fact, precisely gpeaking, since more
than a year. Dr. Jagannath Mishra
has traced the courgse of events as re-
corded by the police. So it is based
on the records of the police. He said
that the firt instance of an under-trial
heing blinded occurred in October
1979, the second im January 1980, the
third in April this year, the fourth in
May this year, the fifth in June this
year, the sixth in July thig year and
the seventh and Tast in October, 1980.
This is the stafement of the Chiet
Minister, in which he has traced the
course of the entire events, and he
bas said, “I am surprised that no op-
position party has taken wup this
matter.” Now, you are accusing me
of making political capital out of it
and I am being accused by Dr. Jagan-
nath Mishra of mnot raising this epi-
sode. Sir, why was this episode nof
raised earlier? After all, when things
happen in the countryside, when
things happen in a manner that even
the press is suppressed, how are we

(Interruptions)
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to know? Even in regard to this par-
ticular incident, what has the Infor-
mation and Broadcasting Minister
said? The hon, Member here says that
this is a matter gbout which all of
us feel equally shocked.

SHR1 GURUDEV GUPTA: Which
Government was there in  October,
1979?

w IS FeW mIAMN . H T
I/ Famr g, A9 6w wq wfa

Yesterday the Information and Broad-
casting Minister was in Bangalore.
An? what does he advise the press?
He tells them, “Don't klow up reports.
Reports are being blown up.” He dees
niot speak in general terms. He spe-
cifically says, *“Referring to the inci-
dents in Bihar where some people in
custody were allegedly blinded...” —
allegedly—“the Chief Minister says,
‘ves’ and the Minister of Informatir-
and Broadcasting says, ‘allegedly
blinded by the police®’—he had no
doubt the guilty would be punished—
some sub-inspector would be punish-
ed—but if you blew if up you will
demoralise the police force and the
administration and irritate them by
your generalisation.” Thig is the way
of his approach. .

SOME HON. MEMBERS:
for the Minister.

SHRI LAL K. ADVANI: We have
not forgotten only five months ago
serious rape incidents took place, se-
rious rape cases outraged the senti-
ments of the entire nation. The same
Minister says, “Rape was a non-issue.
Why are you talking about it? It is
a non-issue.” And today he says the
same thing about blinding virtually
when he advises the press not (o
speak about it. I think the nation owes
a debt of gratitude to the ‘Indian
Express’ and {o the Sunday Standard
Magazine and to all such fearless news
reporters who have gone there to

Shame

Bhagalpur to find out what inhu-
manity is being perpetrated in the
name of controlling law and order.

This iy the most disturbing part of
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it——that is, what has happened is not
merely because one man Pecomes a
sadist. No. Tt is so because the Gov-
ernment think that they cannot con-
trol crime unless they take recourse
to this kind of a thing. This is what
happened. The ‘Times of India’ of to-
day says that “Inquiries reveal that
some time zgo the Bhagalpur police
had considered ways and means of
checking crime; among the measures
considered was mobilising of public
opinion agamst law-breakers. Follow-
ing the meeting a circular was jssued
though it 4id mot suggest steps like
blinding of habitual offenders.” Now
I would like to know what this meet-
ing was, because it seems there was
a pattern in the whole thing, though
some pecple say the police officials
there have said that the people have
taken the law into their own hands,
the people have blinded these crimi-
nals. But the whole pattern s so uni-
form in gall cases—a pointed tekwa
has been used, a needle has been
used, acid has been used, acid used
in the same manner, and there is neo
other injury at all. If there is any
mob fury. mob fury would ventilate
itself in many ways. I am not gaing
wto the details of all that has hap-
pened. The Sunday Standard Magz-
zine has given all the names, of all
of them—Anil Yadav, Lakhi Mehto,
Saligram Singh, etr, etc. 22 years, 25
years, 28 years, 30 years, and so oOn.
We shudder to imagine what the fate
would be of these families who have
lost these young men of theirs. Maybe,
some of them were involved in crime
and some were not: we do not know.
It is very likely that some of them
were involved 111 crime But after gll,
in India we have the jule of law. We
are not a barbaric nation.,.

SHRI P. RAMAMURTI (Tamil
Nadu): They might be proved im-
nocent.

SHRI LAL K. ADVANI: Yes. they
might be proved innocent. I  have’
before me a statement made by the
Superintendent of Police of Bhagal-
pur. Thig is for members of the
ruling party to itstem to very care-
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fully. I do not think they have
read il..
. SHRIMATI PRATIBHA  SINGH

(Bihar): The reasop why Dr. Jagan-
nath Mishra gave the dales and ask-
ed why the Opposition did not raise
it was in Bihar the Jagannath Mishra
Government was formed only in
June, It was not there earlier. Be-
fore that the responsibility was
VOours.... o

SOME HON. MEMBERS: Before
that there was Governor's rule, there
was President’s rule,

SHRIMATI PRATIBHA SINGH:
We are all equally shocked by these
incidents, We condemn these inci-
dents. Severe punishment shoulq be
given to the guilty... i

SHRI BHUPESH GUPTA: If Dr.
Jagannath Mishia had been the Bri-
tish Prime Minister, he would have
resigned by now or he would have
been hounded out of office, Mr.
. Jagannath Mishra should know it.
If he wants to play the game of Par-
liamentary Democracy, in a compa-

rable situation, nowhere in a Par-
liamentary Democracy, the Chief
Minister has continueg in office...

MR. DEPUTY CHAIRMAN: Your
name is in the list. You can speak
later on.

SHRI LAL K. ADVANI: 1 would
like to go deeper into why the Police
feel unable to control crimeg unless
it takes recourse to guch kind of
brutality, and to explain this the
Superintendent of Police, Mr. Ram
Seth, says that the crime conirol is
not an easy problem, when criminals
enjoy the patronage of politicians.
This is the staternent by the Super-
intendent of Police. .,

AN HON. MEMBER: Patronage of
politicians including the opposilion.

SHRI LAL K. ADVANI: ‘Patron-
age of politicians' always refers to
the ruling party, No oppositioa can
give patronage

SHRI BHUPESH QGUPTA: You
look at it from a narrow point of
view. We are not accusing you, We

importance

are accusing the Government of

Bihar,
SHRI ARVIND GANESH XUL-
KARNI (Maharashtira): ‘They are

making a joke of it. I would re-
quest the Minister of Parliamentary
Affairs to see
least some responsibility. .
=1 g wiw3 wwer (TR
arsag A7 78 2 BF afgwmn av @7
T W o W g
SHRI ARVIND GANESH KUL-

KARNI (Maharashtira): Be a little
mature and responsible,

SHR] LAL K. ADVANI:™' I regard

this incident in Bihar as an evidence °

of a total collapse of rule of law in
the country, g4nd it is further yore
symptomatic of the deadening of the
conscience and deadening of sensi-
tivity in the establishment,

SHR] BHUPESH GUPTA: Here in
the capital see how they have treated

the girls,

SHRI LAL K. ADVANI. It is not
merely blinding of these criminals or
undertrials which [ am referring to.
I look back and I see that when this
Government took charge, among the
first major episodes in thig coiuntry
was the lathi charge on the blind—a
lathi charge which took place in the
very capital.

WE! a0 gUE 0 AT W9
g Iy A g W@ 2 F owed
UF  #EE QAT ATEAT E Lo
{Interruptions)

=Y A fs o o o AT
oq Agr wrd . . ([n[prruplions)

! qAS WGE © FTE ATIH
REREEACCIE I E U IR
a7, A A9 wF ¥, T4 AGHI
feadt om mrE ofY, wg  FANEE
TET . . . ( Interruptions)

N wwaw frw 0 3g wH ST
T3t FTw g1 @I 3 ‘e (Interruptimzs)
I W1 HZAT AT £, . . (Inferruptions),

that they show at
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MR, DEPUTY CHAIRMAN: Please
take your seat.

SHRIMATI PRATIBHA SINGH:
There is no doubt, bul you must also
realise that you should not try to put
the whole blame only on them. Hari-
jans were burnt alive. (Interrup~-
tions) Don’t forget that. (Inferrin-
lions)

f
~ - Y '
H Iqawqla :  9gA AT dT | ot ggaaafa - wfrar S g
|
|

sftaqT /AN @RS ;. A Fe
gaT g, 9u% fau gmsgwst wA II
AfFa gawT 999 ag Ag) fo o9 zm9ET
Tiffeaarzs R . . . (Interruptions)

ot wavs fww g s oA
Fg W O®.... (Interruptiom)

SIS lntgrmplionf) Jfer A9 |

SHRI LAL. K ADVANI. Sir, we
were the first to condemn the incidents
in Belchchi. I myself went there

Belchehi was bad enough.

WAt qOAaes @ w7 gl
1 fser Samar war gr, 91 oHwod
AT €A .. Iterruptions)

. Eowtd AR (Aeq q3w) AR MR, DEPUTY CHAIRMAN: Don’t
9T WX FgF 79T Wr 2. .. go by what they say. ]
(Interruptions) SHRI LAL ¥. ADVANI: But

2 Bhagalpur wias outrageous. Sir, Bel-

. L2
ST A FO AEAW ;AW chchi was bad, but Bhagalpur is out-
FT T A 9T & 7 &L, .. rageous. I am surprised that vou are

comparing. (Interruptions)

(Interruptions) 7€ T =Y =1fgg |
Magt qltsr ged ;- ag i

0 gggwafa : IS I | .. . - . ﬁ’
a -~ Eﬁgil 3 |T t {qu
{Interruptions) FAUT HTT I35 AT | = N ‘ﬂl‘Tﬂﬂ FR;T‘T i
B 3 3. .. (Interruptions). g AT
) Fufgn . . . (Interruptions).
S5t fga wF ;1 : W 39 AE
< a it Fwaw fasg @ 3z Tz
gGT 1 FI4ATEl. . . (Interruptions) N Lo e _ﬂn\ .
. FLZ L T AWT T TR E
st guawmfd ;. #wa @ € g7 WY g F¢ awq ¥ | we oar
gy | & FY @ AT BT Ow F7 o Ah
SHRI LAL K. ADVANI: I am élot Fe f&am STUaT. . (Interruptions).
vielding to any one of them and today ~ ~ S on Sn
I am not going to be shouted down by GqH‘Tf‘Tfﬂ Gn.j:m'{a \&rm el *
(Interruptions) Tt & &1 AT Agr FrAa (g0 0w |
s guawumta . ww dfsw L off meget @A w@w . I
(Interruptions). WIS 3% X HIT oET % Q1 g¥ o IO A qrEe

(Interruptions) T TEATA FTAT T |

S were AT AE (IATAIT) ot Juawiafa . w7 &z wEw
#T AT A fagray 1 aHET T vt AR A
¥ 7 ;
W (Interruptions). % AT SHRI LAL K. ADVANIL: It js one
(Interruptions) thing that the Government fails to

SHRIMATI SAROJ KHAPARDE: maintain lay Yand order anda it is bad
enough and about that failure slso,

- 10 fqeeqfer
We are with you. MET x”: fezaf Sir, We have evidence all over the
g% ¥ .., Unterruphons). country. But, as I said, that deaden-'’
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ing of conscience gna sensitivity is far
more dlangerous and in the last eight
or nine months, w¢ have seen three
categories of incidents, 1 wgs first
referring {o lhe lathi-charge on the
blind. I would like to know irom Lhe
Home Minister whal action has been
taken in pursuance ¢f that Inquiry
Committee Report that the police was
to blame. Only someone has been
transferred.

THE MINISTER G STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI SITARAM
KESRI): Mr. Advani, 1 think that it
is not necessary that you shoula have
referred 1o the matter. . (Interrup-~
lions)

SHRI LAL K. ADVANI; Sir, I am
not yielding and I will not yield even
to Mr. Kesri. (Interruptions)

SHRI SITARAM KESRI: 1 am not
interrupting  you, but... (Julerrup-
tions)

SHRI I.AL, K. ADVANI: Unless vou
ask me to sit down, I am not sitling.

Nl BRW W@AEA §E EC)
3 HewdE 97 Fgl WM Al 9
faafaer & &3 w99 =T WOE

At dRTOm ®AU . gH qEHT
a7 qAAAd § Afew g g @)
@y aJrfge
SHRI LAL K. ADVANI. Sir. I have
not said ome irrelevent word (Infcr-
Tuptions) Sir, ] am not referring to
the murder of the Nirankari Baba. I
have not referred to th#at at all, I am
merely pointing out the three kinds or
categories of incidents which reveal
a deadening of sensitivity in the
establishment, a deadcning of consis-
tance in the establishmen!. Otherwise,
Sir, any person, whether he belongs
to the Opposition or whether he sits
in the ruling party. would have said
that those who are responsible for the
Pathi-charge on the blind people must
be arrested, not merely transferred.
and those who are responsible for
hlinding these under-irials ana those
whg are responsible for rape on
women  ihese #hree calegories of

!
I
I
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persons, should be arrested and pro-
secuted and they shoula be pumshed.
But what happeng is a suspension. I
know as to what happens to suspen-~
sions. These fifteen officials who have
heen suspended will remain suspend-
ed for three years and nothing will
take place., But, after three years,
everyone woula have forgotten as to
what happened in Bhiagalpur and after
three years. all their arrears would be
paid to them and they will be restor-
ed. That is all that happens. Sir. in
thig particular case, I am remindeu of
what JP had such about which there
was a hue and cry in those days. JP
told the policemen, JP told the army
men not to obey illegal orders. I am
sure that many of these consiables
woula have acted against their con-
science when they poured acid into
the eyes of lhose under-trials. Now,
1t is plart of a scheme and that it was
part of a scheme is borne oul by the
fact that the Inspector{General of
Police of Bihar. ...

SHRI NARSINGH NARAIN PANDE
(Uttar Pradesh): Can he say all
these things. Sir.

MR. DEPUTY CHAIRMAN: Every-
thing has come in the Press.

SHRI LAL K ADVANI: .. has
sent a letter of appreciation to the
Superintendent of Police.

SHRI ABDUL REHMAN SHEIKH:
Here is the Tefbr,

SHRI LAL K. ADVANI:
tion is....

MR. DEPUTY CHAIRMAN: Come
to the concluding plart.

SHR] LAL K. ADVANI: My ques-
tions are these: It has been reportea
today in the Press thab there was one
Minister at least who was fully aware
of the blinding campaign. at least one
member of Dr, Jagannfath Mishra’s
Minisiry, and certain top officials were
aware of it long ago, were aware of
the “Gangajal campaign” against the
suspected criminals in Bhagalpur,
Now, who was this one Minister?
Let us kmow ti#at, because it ie
reporied thal he tried to persuade

My ques-
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-everyone that this is wrong.
ruptions). You cannot get away say-
ing that it is not true. Every word

of these reports is coming out 1o be
true.

(Lnter-

MR. DEPUTY CHAIRMAN: Please
concluae,

SHRI LAL K, ADVANI: Further-
more Sir, ag the Minister himself has
acknowledged, in the month of July,
there were formal petitions made by
the prisoners, petitions which went to
the District and Sessions Judge fand
petjtions which later on were brought
to the Supreme Court. I have found
from the Supreme Court that notice
was issued to the Bihar Government
on the 11th October. Even that in gne
month old—it was 11th October—
_asking them to explain as to how this
happened and why this has hfappened.
One month’s notice was given gnd the
Bihar Governmeni has glven no
answer. I gm sure the answer will
come in the next couple of days that
so and so has been suspenced. This
iz the answer they will give. 1 would
-like to know when the Minister con-
cerned, the Home Minister, the Chief
Minister and the particular Minister
who knew about it. came t. know of
it? 1Is it a fact that the Inspector-
Geaneral of Police, Bihar. senl a letter
of appreciation to the Superintendent
of Police, Bhaglalpur, as to the manner
in which they have controlled the law
and order situation 1n the district.
Furthermore? I have already asked
whethey there was any meeting of
officials in Bihar fo {ake stock of the
situ'ation in Bihar and lo devise ways
and means of controlling it Sir, my
last question is, #1 order to ensure
that this matter aoes not go further
is it true thal in August this year the
Home Depariment of the Bihar Gov-
ernment .in 5 Circular dated August
23, 1980, issued secret instructions to
the Disirict Magistrate lo ensure thiat
newsmen in their areas did not trans-
mil any news without lheir approval
or confirmation? This is also .
.news-item appearing in the ‘Indian
Bxpress’ today in which Mr. Misra.
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Presiaent of the Bihar Unit of the All-
India Trade Union Congress, INTUC,
today charged the State Government
with secret instructions to the District
Magistrate fo ensure that newsmen
in their areas ....(Interruptions) This
is a further censoring of news. These
are the questions 1 would like to ask.
Further, I would like fo say that this
is fa matter in which not only the
country but the entire world is watch-
ing this Government-—how Sensitive
it is, how honest it is. how earnest it
is in wanting to maintain normg of
aecency and human civilisation and
how really it is concerned about
human rights and civil liberties. I
think that in this particular case, Dr.
Jagannath Misra... (Interruptions)
He says that he came to know of jt
after reading the ‘Indian Express.’ It
is a very sad stale of gffairs. On the
23rd November he read the ‘Indian
Express’ and came to know about the
matter which had been going on in
the District and Sessions Court, And
he did not know anything about it.
Was it because of omission or becausst
of commission? 1t 1s a dismaj failure
It is a grave culpability, for which
there can be no lesser punishmen:
than the resignation from the posi ol
Chief Ministership. I demand thkal
Dr, Jagannath Mishra, Chief Minister,
should resign. Lastly I would say
that so far as this Government is con-
cerned, nothing less than g judicial
inquiry headed by a Supreme Cour
Judge can datisfy as to who exactly
is responsible for all this. Thank you

MR. DEPUTY CHAIRMAN: The
Home Minister,

SHRI YOGENDRA MAKWANA: It
the beginning I made a statement .'
have said that the Government 1
shocked by this incident.

SHRI BHUPESH GUPTA: You d
not seem fo pa so.

SHRI YOGENDRA MAKWANA
You cannot see it. {(Interruptions) Sn
when it was brought to our noticc
when we read the news-paper iten
immediately we called for the infm
mation from the SPate Government ¢
Bihar. As rightly pointed out by th
hon, Member himself, the incider
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started from October 1979 and it
ended in Octobey 1980, Now, for nine
monthg My Mishra was not in power.
Mr. Mishrg came into power only in
June 1980, that means only for 5
months, 1 do not say that he should
not pe vigilant and he should not. ...

AN HON. MFMBER:.. resign,
(Interruptions)
SHRI YOGENDRA MAKWANA:

You are taking it very lightly. (In-

terruptions)

MR, DEPUTY CHAIRMAN: Order.
please,

SHRI YOGENDRA MAKWANA:
When the State Government was asked
about the incident, they immediately
took actlion. They immediately sup-
plied the information. And as rightly
pointed out by the hon. Membher, they
charge-sheetea, suspended, prosecuted
and punished the officials concerned.
We have alveady issued order for the
arrest of officials. Already there are
caseg fileq against them,

SHRI BHUPESH GUPTA: On your
arders they were arrested? (Interrup-
tions) Yogu said that on your orders...

SHRI YOGENDRA MAKWANA:
The State Government hag ordered.
Law and order ig a State subject. ..
(Interruptions). It is the State Gov-
ernment I meant the State Govern-

ment. The State Government has
already  jssued instructions for
arresting the officers ang the

tases are filed against them already.
So, that part has aiready been taken
care of. Sir he has asked some ques-
tions for which 71 requive some time to
get the information. He says that there
is a Minister. There is vno information
received so far from the State Govern-
ment. I do not know the name of any
Minister who knows the incident or
who knows about it. If he had any
information, then as a Member of the
Cabinet he should have brought il to
the notice of the Chief Minister and
the State Government should have
taken action
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SHRI LAL K. ADVANI: This morn-
ing, the ‘Indian Express’ has publish-
ed it prominently. We have been in
Government also. In circumstances of
this kind, we immediately contacted
the State Government and got the
information. He should have come to
this House fully prepared.
(Interruptions).

SHRI YOGENDRA MAKWANA.
You have done it in the past. It is
not the first time that we are asking
foy time to collect the information. We
have asked {he State Government. But
it takes time, This may be a  false
item, this item aboul the name of the
Minster. You want to politicalise the
whole 1ssue.  (Interruptions)  You
wanl to make political capital out of
it instead of showing sympathy for the
poor people who have suffered, He
went to the extent of comparing Beichi
incident with this incident. How can
you compare Belchi with it? In Bei.
chi even small children were thrown
mlo fire. This is a case of brutalities
committed by the Police Officers, We
will certainly take care of it. I have
already said that the State Government
has taken action, Ag far as the 1.G.'s
letter is concerned... (Interruptions)

MR. DEPUTY CHAIRMAN: Let the
Minister reply. Then others can speak.

SHRI YOGENDRA MAKWANA:
Now Sir, regarding the meeting of
the officers, the issue of circulars and
the letter of the I. G., I require notice.

SHRI LAL K. ADVANI: I have asked
about the censorship of the press. 1
have about the circular. Let him deny.

SHRI YOGENDRA MAKWANA: I
saig that I woulg inquire about it. I
have heard jusl now about the circu-
lar, '

SHRI LAL K. ADVANI[. What
about the judicial inquiry?

SHRI YOGENDRA MAKWANA: 1
have already said that crimina] cases
have been filed against the officers
responsible for it. The Advocate Gen-
eral has to be consulted in this matter
as to whether the judicial inquiry can



189 Cualling attention'to [1 DEC.

take place when we have already filed
criminal cases against the gfficers,

SHRI LAL K. ADVANI: So far as
the criminal cases are concerned, it is
different. He should know that a judi-
cial inquiry is not barred by that
action.

SHR1 YOGENDRA MAKWANA: In
thai case, the cases will have to be
postponed,

SHRI LAL K. ADVANI: it has no-
thing to do with it.

SHRI YOGENDRA MAKWANA: It
will delay the cases. We will have to
consult the Advocate General.

AN TmEE A (fag)
SIGAERT S, IR § frera
et &g T N gfew ¥ o
ZaEE o 2 3% Aw g 3
g "z qdr g fawe g mredy
forn far 9 A w @@
IR T AT T AT F oW ww
TF F g F{T' I. .. (Interruptions)
qTE AgI} S, AT q7 ST a%g ¥
gt v wg 7 faw T A aa
AT AT § AR I9F qA qT aq=AT
g W | AOFT TF Feqae
fo g 39 ST HT TAW T
F fmd o afew gme fafe
HOToT F AT T 9 AG F A
TG qra wFar a1 fw 9w T A
® I IsEa  (InterTuptions)
eanAqT T ETIT-I":-{ | (Interruptions)
st 1 91fgg ar 5 aeEar
FY AT F1 AFT 3H G 9¥ AN
F 1 fage #1 & WY e gmw #
A T q<E WAL E | (Interruptions)

Mo WE AFET . [T qETE

fga— El -,—:g ¥ | (Interruptions)
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Wt TETARE ARE C # T@ 1T
4 zERT TEr FT R o uee
fafaegem foewr gt g1 mr €
qrfedt qT HX qriedl I gEET 47
SA9T WEE FHY AR AT | TEET
57 sAar TEF #7 & foww sgTEEn
1, mefafasm #1, uwtEfes
# FAAT AR awET fF oA S|
feafa oz #igw smar fafaed =
fad 19 8 I|e A aw g @ R

(Interruptions)

WY HegA ERW [@ U AT
q@: T | (Interruptions)

A TRz wEE oG §
femrardi #feat F1 sarde o mr g,
IFT THATE I & WY F7 gfee F
wrg 41, Ufes TrET, q A AR A @
I & 71 feufee feur, swqg 7 ag
ot 2 & 3aE faw oy o e oo
FCA A FHSH FH A1 ATV | T (9278
qTETE B ATTA AT, T fawr wy
WA AT, TEAT F HFE e H A3 g
F3-a3 gferm sifuemfat #1 7w w8
T FCqL 3}0‘3{73'0[1"}0 é’l’oﬂ"éo?ﬁ'o
F W HIA U g AT AT TG H
fer =91 #%0 § = niwade T 5w
YAl § | THHT TS & (75T A
& FIH IS FTATG, AT AT J8T § |
g w48 T Fran R s
FT w7 FLEAT ALY gy | &Y v wE
TG 7 I eaT AT g 1 QAT U
THH TEET FAT | AT FEAT |
FEH W F for A w7 F
2, FI g T FW & WA
freat XY & | w7 agt T g1 A R
qr g H@ART F wgy o7 @ av
T ASST AT ] | ATHT JIS AT GAE |
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[ wrarAer ared]

T 399 HY ¢ FT TFATE | AT g0
- & ug f5Y o g & fod e @Y
I Z | WY TEFT JAAT SAGT W
ZqY ST § F & FTAf® I8¢ 7T Fg
Y WWF o971, YW &1 T 04
AT 97, F[AA TT FiS TqH AATH
#1, FATE FT FE THH AATAT AT |
T HT ATH G fF 7 o0 & qQT
9T 38 qfaw 7 A vEeiEgfer ¥ feg
AE & o0 T € THFL T0F qa+
o fad mfgamr,  gfem, fyee
sYfer TR FHSATT AT & AR AT 2 ) ST
™ q¥ AT AT QT oF os9s WU
Zfqe @meft & | wOE Sw H oA
anferat o faqe e s go €,

H g ARG I SATRT
THETRE

st TRAT TRT . Jaq F0 AG
go ag feet # fodt g @@ /df &
TH AR 9T W il q THI &T
gwer | oow WA F fE fewm oaw
qfer srferaTy "afaa fame 1 395
g9 IIET A AT 7 o FA
T &7 FY R T | TA F ATH T, [BAG
F T 97 FIZTHA TG 9 | IGTIT AT
FT Ifae AT THY M &F AIH A7 S
wHReTUE fRan 9w e @ wgvewT I
F ATH &1 AT TeY Sy 1 gt 97
faeY 3o & SR 7, AT 9T % gEedT
T FHH QTS | THY a¥g § FISH F1 G99
FA & 7 79 a4 F gUHE FUATT A7 |
“safe & aeFT & Jngn i e g av
ﬁmﬁmaﬁfaﬁﬁwma
st Fga f T ag T awE 5 ag q9 N
Ty e FT aeET AFTATE | A
siwT e anft w1 i
T IMA W qwmAe 323 qaY fage
317 &1 for@y | ATq AR FT 7 A
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H g AEE A@ g ) fAE) e R
% E Y ATAA KT BEASE FCAT
wEF A | qg a1d A% 7 5 shwd
fRiert 7 39 9THer &1 I30AT 1 UF
faarrdie #3Y § fefere 91 #1 faan
fF oY% arg 9% A€ g WIT AV 3OV
THIT F TEATHX §1 W@ & | W @ 3
AHT § FF T AT & | WU gH
o Sfa 1 afsa fsfeTe afwsge
a #g fF guTe TIw A 0T A
IET TG & | I IAHT qTAAT F
fome T four 1 T 9879 I 9T
ITH ¥ T© FN B A7 97 BT f@ar
aread i & I Sl ¥ & uF Ay
Fosia fag & faar 7 faay fv ag o=
T 7 AT F 3T TG H FHL@TT
TEAT £ | g Ty A W ws &
e oY | Afr gfere sfawfat 7 3T

T Agt fzam ;v o) sy faer Sft
A1 e FATE ¥ IAE A T g7
g, Sun FWfaee ol ¥ off gaa g
FE qIEt & SR 2 HIT T AT aqrieay
& A= 399 fa 1 & 1 F @ agr
MO W AT FIT | A 3T TR
FI TH ITE THGE FAT § TG WIAA TGH
giam g K agarg fo o9 w9 &
ﬁﬁm?ﬁwgﬁmﬁm‘nﬁﬁv
& T grae AiE & faven agt G ¥
XZ 2, TMo TR HIT 2T 'Tr’| IAFT
TV 1% 6T AT I AW TG E |
o wz w1 W g f5 g ewEy A SO
17 &fady €1 Af@l F1 oRnfaa w3
o< ag e w70 f& f1a 7 v fag
sg fAEE 39 ST & sl a1 RN
frar o1 9% 1 wg T w0 fF AT
UG $& @qF gE | FT A5 AT AT
FE AT I AFL T AW F1 XG
T Y T § 7 A9 I g fa fage
THARE § $6 AWM F7 qGYT FHAT
dAfem faa o #t Fde fray mr 3
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TR TEIAFTA 3 TTI7E 61 3G ) T
& | 99 9l 1 3 A19T 9% gaue
T § i o o 3 e o At
TSR gAT o A faT A ¥
TR o BT & Ff 3% faars gfa
Tt § F awe Ag fear | ef
¥THY gEde ey war € 1 F ag aam
TEAE frag s q@ AT A § 1 T
H Wrar ey & 57 aesg w
&R w7 g fHuT ST wfen A o
¥ wrgar g i sl grar A <y At
FT T IT T AT (LT |

€lo A1 RIFEIT : JT9T T 1d Far
/9, a7 FqTE )

Wt TEOATT AR AT FEEE B/
AT a<g & qafed | 79 FTHET ARIA
FRAQE a0 I8 IAE @RE ! FATAT
RENFTARE?

o, & wrgan § 5 e W
SY | TE & ITFT FH FIT FT TR
JITAT AT STAFY | A STHE HT T
g € {5 & 39 A9 A 3 faad
f I St # wiEh w1 T ¥ WA
far s, e 37 IAET A ag T@f
&1 a7 § f § qg aamd v fF ot
Y o wid gua e € I R A
qar o T a1 AT I[A FIT FABY
wigh #t @a a1 g ? @y aft q@
N a@ agy fFEm el o e
qIEE Y MG 9AFTA A 7T fRF AT wrak
e T THT A AE P 3@ Fga
3 fF AR I gemdl wIEA A AT §,
# g wrsat ¥ g R 5w g T A
g feE & ar 4d% 1 38 T F A
FEar | &t A, HoAtEo SAlo &
T ST GAT a1 & G A10H | 59 AQ@
& gfgerq fadiv aa-fgm & @19
fgare frar & ST =i arege § )
s s fasr &Y g FY 27 qaat
1370 RSD—".
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T qaT T v W% ey gferg wfa sy
q .fﬂ?ﬁoﬁosﬁoﬁmﬁﬂﬂfﬁ
F YA AL &Y | ag AT a7 gAY 9
y1ew fafaees & 757 & foe o€ &k
= 9 wfzat F fefecae sor £t @ac &
fr g0 31 FT g € o g e W
A A a0 J qearHT ¥ AT &Y |
& AradY fgr #1 gegarg @ g
faegin gw 12 & fio arfasr aag
F AR gim s 7 fagr 9@x
# faar 5 g qrarg & Froor qamn
STE | IIMATICT S, AT Ser ALY 6
fw fagres ofom wefafrcas 7 gaar
wed & fr & gl s e
faeTd *1 aul as faer 1 & & sy
@ @) 3% frad & OF § WX 9%
zaq fa7 q& e 2w <@r 6 W
X F AT F Ig qoT WY Y AT
g ar +ff 3 I9L gy & 8T W g,
foraq fa ReET 1A S8 7T IqY Ty
gz T g | 9 ghw e 7 fegre
are fea, faamaa £ o o & I A
F@ AN WE | IygAala o, a3 T
HE FY A1 AL ¢ | ghegront ® ot 7
g &, FedY STl o oY 7y Ear
el Tgare o & A9 S § 0w
gifgar wfgend s aw@s-
LA gfaw wray, § HA=
farat, g foam | ¥ fag A A
T agigeae @ 5 qfmedy o
g€ 9 frar § | wrw ag @@IT
7 4, W fao § owi oF FAl
AT FTHT AT A S 7 4T
IGH! IO TIeF w71 a1 J9
fip oo ag & for ag F¥ T A 9T

. A, TAAATH FF q1g, INAEAA

TR TR 9T & FIL I IAH1 TATHA
fagre # 91 39 gAg W WX IqF TS
Fq T TG 97, 36 g0a |y 0
AR ST HYAY A A F, S AST
o ¥ A AR &, A AT g FE
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[ TR aTEa)
& T THAETEE  FEFC A FAD
qTq AFIERT fe@n #7¢F WK IR
A ATET M ¥ LT § AR A I
g F TF I3 A F o fad I
G AT G | qg A ww A ¥ g
H’pr' % | — .. (Interruptions) I SAAT
qEf FT oWER 4T HIT W
qJgTE T@ WM F TUTINAT ° "I
g TE TR OIAR AT 7
457 4 a1 99 @ I & fo W,
qforaT foe S Ame-aE & T A
A AR AT et & FhE 40
Rl #Y AFAATSE FEHE  ATIHL
qfeaw § Wi § 337 faam ) T Tt
T AYT F3T 7 7E ) WA A LA
gfew gsfafredwg. . .

it ggawafa: gure Fifad

Wy Tl A I ] 9
R gefafrea 92 gl & o1 @ g,
aglt 7 gEe FEAT TN AT WIE )
wfad @ gfdfafa o< g7 &t 5}
oY A= FTAT gRm S fad wd
T faprert grm f ady feafa 7 9
o< fifq aX § AT AT T FE |
IggumEfa s, ag . . .

Y Igewwafa - qF g 9T )
W qto Trenfa: ware qfed |

H TRTAT A1 : H GCHCH I
SIAAT ATET § 6 #1 a@ER W A
#1 9a . s S gaiere Tray
q fraraae #feat F1 @Y 7R W
- w9 F Ay wgo o (fasrT)
fagre &1 St 99 =T a1 ag 74 faar
a1 ? %97 9g 91T WL AET & (F SR
foren w1 & aresq %7 |@ear q8r€ 97 |
Tud Fa1 7g WY forar a1 f faaw g7ex
Zrmafysad g, 9 faamnda €Y § 3%
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R ¥ N o7 FF gfew ael 7 s A
FHguR agi arrc @ faarg ?

FO AT qE AT FE R ﬁﬁﬁl
FTIT £ T T FTT § W7 TR
FawardFersqrar @ 4, 7w
Al § It gy foar | gfaw el
R I AT WA $4& I wee famy
A TEY F 779 11 § IR @ G
& qy & qear agar § v wa afaw
agl a< oY A gfem el & & |
FT TR ATG BT § QT FA AL 7
1P m faeag ATTAY @Yo 3T oS ¢ HIT
frecm i, efomifiam g e &
gl & ST e Y " § dfaw
g g i F AT @ T2 @
g g, FE A gEd foaw A e
T & 1 X gTET § 7 QO AR §
f ag i 2 gfam & afoss wfgwrd &
AR IGTATF AR T F§ HIAWT
fom 4 & eaegar ¥ TER FSAA FR
F fog ifew g€ oY | SuFt 9w wF
Y Y sl T 97 Y § &, ARV
TR GEAT F T M F7  TATY
T |7 TTHTT SqITAT FLA ?

¥ 9Yar 9w ag § far a1 o
I I F T & U SF GET /IR
TT 9T THT 541 & gaE) ) TF
FHEY AN FfE g a® F W,
AT dATH F AW TF a7 I A fee
€ 1 4 qTE F W ET wEw wAqw
U 1 T &1 AT §8 HHIT a8
g ST ggaT wifew wriy & AT ARY
2 | g gghefae wmsfeaT § ¥
£ 1 g9 Ay & QT e W A A
AMGY  (Interruptions) ST &y
HFAY TIAHE F  FGATH  FEA
IET & 1 STEr AEw (feaw
i § A @ wEerd #1 R
T 7E) & 1 T AT e Ay a3,
fegeam orgrg 7@ @ o9 9 Ay
QU qreaw g feaw gFasa §1 & G |
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# a3 & safauag sweT STE
f& 7T oo Hegwr F o wfiwx
TIT TST AT & SYQATIfS 7 F qearar
¥ I geEl & -3 ged@l # TE
FAI AT FT T TG I QA AA P
faT wrEgR S A7 sgaear w33 7

Y qIeT wEFAorr: {IRgET, 99-
ATt ST, AR ST A FwTHT a1
TS § 7 gt fedw ¥ Al strAn =rean
g 1 Faife & qgor Aot w€TH 7 Ay
gar fgar & aar a1 9 AreamiT it F
qatedl F S Id AT A Far faaw
g | WA §E 7 9-9TX 91
96 § SHT AT H AT AFAT HRTAYR
AAT ¥ "o Ao fisia F) w=x fomr
X SHF TFHEHAT T & a8 & T
qF q® AT | T g1 4 o7 FF e
F AR A TH 9 oot foam, I7 HiG
%1z T at gfam Yl qE AFT W
qF qUal F1 T ERIT WX T g 9%
& agr 17 arwe {yoiey

Hfew & ark &7 oz & g &,
@R F WA AGL &, I S
FAT | FA AT G A FgT JA

o foF gga a1g w1 vawT |9 a7 TE
/9, A w8 o o EE L.,
{Interruptions)

{t Fegumfa : cyodto wk o
AT odYo & AT A . . . (Interruptions).

St QT wEATrT - IS T A
WY g W AaTHE T Fga |

Y Tt gra : faeex A,
farzx T O fawex aw 7 &
gfafuafen.

SHRI YOGENDRA MAKWANA: 1
have taken note of what you have said.
I have to convey it to the State Gov-
ernment, because, it is the State Gov-
ernment which has to take action. So
far as the question of sending a Com-
mittee is concerned, the State Govern-
ment has already appointed a Com-
mittee of seven members consisting of
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the CPI, the Lok Dal and so on and
this includes the Leaders of the oppo-
sition also. Hence, there is no need
for sending a Committee from here,
from Parliament, because, ualtimately,
it is a State subject and if we send
any Committee from here, the State
Government may mind it.

7o AT REET : I g7 fE
TUTTHE 1 T TR FT WX F FE
fofgom gmar gr, @1 s
IEFETA E. ..

=t 9N F AHATT : FUTTHAT SAY
w1 T w faaEwT 43 w@ar | 99
IR § AT A G2 TaAHE HY ATHH
FHT | ggmASET ST 7 15 AT TET

fag g

SHRI P. RAMAMURT): Sir, X
am not concerned with these
things whether this has happened
during the time of the Janata
Party rule or later on, in Octo-
ber, when the Janata Party was not
in power. There was an interim
Government here in power at that
time. . .

AN HON. MEMBER: Supported by
the Congress.

SHRI P. RAMAMURTI: Supported
by the Congress. I am not concerned
with all these tHings. The other
people saying sometBlng happened in
your regime and a justification on that
‘basis, shows the depth of degeneration.

SHRI RAMANAND YADAV: | do
not justify that.

SHRI P. RAMAMURTI: I am noi
talking of )r. Yadav.

SHRIMATI PRATIBHA SINGH: We
are not justifying, we are only saying
that the malady started from there
Wrong thing is always wrong, thai is
not the question. The only thing that
we wanted to point out is that this
has not started from here, this has

‘started from there. The whole system

has started from there. (Interruptions)

MR. DEPUTY CHAIRMAN: Please
do not interrupt. Otherwise, it will
prolong the debate. (Interruptions)
Please have some patience.
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SHR1 P. RAMAMURTI: It is a sad
state of affairs with regard to the
entire «dministravion., The other day,
“when I was speaking on the question
of law and order situation in the coun-
.try, 1 had said that the biggest mafia
in this country is the police and its ad-
ministration. From what has happened
in Bhagalpur my point is proved to
the hilt. Who are the people who have
got connections with the police, who
are linked with the police. with the
administration; all these facts gre com-
ing out to the ground. This has not
happened just overnight, This has hap-
pened over the long nuwnber of years.
Do not talk of the Janata Party Gov-
ernment. What is happening in vour
own regime? What is happening in
Bodhgay«? The entire police today is
guarding., helping the Mahajans in
-putting down the Harijans. Why all
these thing§? This is the state of
~affairs under your own regime which
‘you have got to see.

It is said that Mr. Jagannath Mishra
.came 1o know of it, according to the
“Statement, on the day on which he
read the Indian Expres. Now there is
a case in the Supreme Court. One
Mrs, Kapila Hingorani has moved
that thing and as a result of that, the
BSupreme Court had sent a notice to
the Government of Rihar one month
ago and the case is to come up today
before the Supreme Court. What is
this Chiet Minister there, what is
he doing, that he does nof know that
the Supreme Court” had sent a notice
to his Government, asking them 1{o
explain the conduct? What is this
kind of Ministry that is functioning?
This is what I want to know.

Then, it is also stated—that is what
Mr. Yadav and others have stated—
that they applied to the District Magis-
trate for legal aid to prosecute them.

SHRI RAMANAND YADAV: Pis—
triect Judge.

SHEI P. RAMAMURTI: Al right,
they applied to the Distriect Judge,
asking him for legal aid to prosecute
them and the District Jhdge said, no
he codld not do it. he would release
them on bafl. Therefore, the matter
has gone before the Disirict Judge. 1

200
importance

want to ask, if there is a workers' pro-
cession and because of the police com-
ing in front of them, there is a little
clash, immediately the police pounces
upon the workers, arrests them and
applies to them all sorts of sections,
including sections 302 and 303, attempt
to murder and all that. Now here
is a case under section 326, which
says, if somebody is hurt which leads
to the loss of a limb, it is an offence
punishable for transportation of life.
My friend must know section 326,
which is an offence punishable with
transportation for life. If it is Y
“voluntarily hurt' case, the miniicum
punishment is-7 years imprisonraent
under section 375 and if it is a loss of
a limb it is punishable for transporta-
tion of life and it is a non-bailable
offence.

Now I want (o know, when this
matter had been brought 1o the notice
of the Distriet Judge, dig he not know
that it was g cognizable offence? What
kind of a Judge is he that he does not
take cognizance of it? He doeg not
immediately arrest these people and
put them in jail, What kingd of g Judge
is he? Then there must be a public
prosecutor appointed by the Govern-
ment of Bihar. He must know what s
happening. And what does the public
Prosecutor do? Why does he not send
information immediately (o that cogni-
zance is faken and all those people
arrested? Only when the papers pub-
lish jt, or somehow rather the news
comeg out, all this hullabaloo ig there.
He says: “We have asked the Govern-
ment of Bihar for information”. When
a worker does something, he is char-
ged under section 303 (murder) and
section 307 (attempt to murder). This
is the difference between the police
and the other people, Policemey, are
heaven-born people; they are a dif-
erent caste. Manu had said that if a
Brahmin murders somebody, the Brah-
min shall not be hanged. The Bruh-
min in this country ghould not be
hanged—that is Manu Dharam Shas-
tra,

SHRI BHUPESH GUPTA. Mr,
Ramamurti, don’t murder me.

SHRI P. RAMAMURT!: Today we

have got another Manu Dharam Shas.
tra. The Brahmin today who can get
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away with any crime is the police offi-
cial, the Government official. They
cap get away with such crimes. This
is the new highest caste that has been
created—the LAS officers, the IPS offi-
cers, They can commit any crime and
they are freed from the clutches of
law. This ijs what is happening,

Therefore, Sir, will the Minister
please explain why was it that the
Bihar Government immediately, even
after the Supreme Court’s notice went
to them, did not act? What was the
Chief Minister of Bihar doing all these
days? Aflter all the notice must have
gone to the Jail Minister. What was
the Jail Minister of Bihar—to whom
that notice must have gone—doing?

Secondly, reports are there that some
of these people were taken from the
jail, after being remanded to judicial
custody in jail, to the police station
and blinded there in the name of in-
terrogation. Once a man has been
remanded fo judicial custody in jail
by the Magistrate, he cannot be taken
out of the jail by the police. Only the
magistiate can summon him to the
court. I want to know what sort of
administration is prevailing in Bihar
when, after being remanded to custody
inside jail, a policeman can go there
and ask the man to be taken to the
police station and the jail administra-
tion allows him to take him. All these
things show that there is absclutely ro
kind of administration, no law, noth-
ing whatsoever in Bihar, Under these
conditions, I want to ask the Minister
concerned to let us know what action
he is going to take against every one
of these people. There is complicity
in this. If a Jailor or Superintendent
of Jail allows that man to be taken out,
then he is guilty. So many people are
involved in this. Why have these
people not been arrested—all of them—
immediately under section 3267 Inter-

ruptions). They have now ordered
them to be arrested under what sec-
tion? Have non-bailable warrants

been issued? Have they been arrested
under non.bailable offences? Will bail
be refused to them? Will the Govern-
ment fizht that these people should
not be released on bajl? Let the
courts decide if; that is a different

.
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matter. But will the Bihar Govern-
ment or the Central Government ask
its prosecutor in the court to oppese
the bail application of the DIG who
has given that appreciation letter? Be-
cause, police constable could not have
. done this unless they had reccived or-
ders from above. Even the Sub-Ins-
pector or Inspector or any other offi-
cial would not dare indulge in  this
unless he knowg that he has goi pro-
tection from somebody else. These
things could never have happened. So
all these people are involved in a cons-
piracy to do this and also in the charge
of abetment to blinding these people.
They are guilty under section 326 and
the abetment charge. Will the Geov-
ernment immediafely see to it that the
bail is opposed and these people are
lodged in jail and investigations are
entrusted not to the Bihar Police? I
do pot want the Bihar Police to be
involved in it at all. It ig a]) caste.
Every one, I think, will try o egcape.
They will try to find alibi. T have no
confidence in the Bihar police at all
They are all linked up together. They
are all linked up together each one
trying to help the other. Therefore,
wil] the investigation be placed in the
hands of some independent police
authorities or other independent au-
thorities? After all, even a private in-
vestigation can take place. The prose-
cution need not hecessarily take place
through the police. The Indian Crimi-
nal Procedure Code does not say that
the prosecutor must be a policeman. In
such a case, even g private man can be
a prosecutor, Therefore, will the Gov=-
ernment of India see to it that, as far
as the investigation intg all these cri-
mes is concerned, it is entrusted to an
independent puthority who will com-
mand the confidence of the entire pub-
lic; and w¥ they see to it that all these
people are- put in jail? These are the
specific questions I want to ask,

Lastly, I wold like to mention that
suddenly this morning at 9.30 I recei.
ved a telephone call from  Acharya
Kripalani—from his Private Secretary,
Mr, Krishnaswami. When I asekd him
how was Kripalaniji, he said, “His
health is bad, but is mentally alert
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{Shri P, Ramamurti]
and . he is ve:y iauch perturbed over
what is happening in Bihar, the rape
and all these things”, and he asked
me that all the Opposition parties
should join together in having a day

of mouyrning; this is something which '

canot he tolerated. I would ¢nly ask
them also to mourn this along with
the entire nation. I would ask them
to observe a day of national mourning
for the atrocities that are being com-
mitted by the police and by the ad-
ministration in this country. Lei the
people know that the entire country
today mourns the way in which the
administration is being run in  this
country,

SHRI YOGENDRA MAKWANA:
Sir, he has out some specine questions
and I would like to reply them. He
mentioned repeatedly—as everybody
else mentioned-—ahout the Chief Minis-
ter. Sir, after the incident, two elec-
tlons took place and many of the poli-
tical parties visited all these places.
And then the Assembly also met in
June-July. Np sarpanch or mukhiya
of any village had pninted out these
incidents. It was only through the
jail authorities that it came to the
notice of the Government.

AN HON MEMBER: It came t{o our
notice through the Supreme Court also
in October.

SHRI YOGENDRA MAKWANA: It
is only in October. So for that glso.. .

SHRT LAL K. ADVANI: I; hag been
brought out in the press.

SHRI YOGENDRA MAKWANA: The
press has definitely highlighted it. So
far as the District Magistrate is con-
cerned, I will r2quest the High Court
to take action against him because the
Judiclary is independent and the Gov-
ernment cannot take any action in that
regard. it is only the High Court which
can take gction.

Sir, he has raised certain
about the police taking out certain ac-
cused for their statements, etc. We
will certainly ask the State Govern-
ment to take necessary action against
the officers who are responsible for
all this, He wanted us to arrest very-
bedy. I have already gaid that all

issues
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officers who are responsible have al-
ready been ordered to be arrested.

SHRI P. RAMAMURTI: Under what
section?

SHRI YOGENDRA MAKWANA:
They are arrested under what section,
ig a minor detail. I will enquire into it.

SHRI P. RAMAMURTIL: It is an
important thing.

SHRI YOGENDRA MAKWANA:
Judicial inquiry, I have already said..

SHRI LAL K. ADVANI: Section is
not a minor detail. What about the
suspicion of the hon. Member that side
who himself said that they have been
disappointed over the failure to re-
gister the crime against the public.
That the public blinded these under
trials ang the poli:e has failed to ap-
prehend them, is the caue of suspi-
cion. Is this true?

SHRI YOGENDRA MAKWANA:
The cause of suspicion is the blinding
of....

SHRI LAIL K. ADVANI: The blind-
ing was there, but the failure to appre-
hend people from the public.

SHRI YOGENDRA MAKWANA:
There is a difference. The Govern-
ment has glready ordered the police
officers to be arrested.

SHRI LAL K. ADVANI: Underwhat
section?

MR. DEPUTY CHAIRMAN: He does
not have informaiion regarding the
relevant sections. I ask him to find
out under what sections they are doing
it.

SHRI YOGENDRA MAKWANA:
Under section 376, for grievous hurt.

SHRI LAL K. ADVANI: And violen-
tly doing this.

MR, DEPUTY CHAIRMAN: Other
sections he will tell later on.

SHRI YOGENDRA MAKWANA:
Then, regarding a judicial enquiry, 1
have already mentioaed, Sir,..

MR. DEPUTY CHAIRMAN: He never

asked for it. I think nobody is ask-
ing a judicial enquiry.
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gfae #1  Tww oaw@ §
@ WM ¥ owwag # FEw
& fou  wfqum ¥ "mwa w7 &,
fad 79 a= f ford) & s qamg av
g FE F A g R a9 &
T SEIATA F, FICATET M g3
FOfamiT ¥ SO a1 AT W
TAFETT ORI FT FEAHTT  HL
a FT gem? Wt ag gfe o,
WR T T909 OF4 & CF TG
wfcar g @ ws & F sgar ¥ oar &
AT HefT ST G2 Fgd & % ga8 goow
73 §, 92 g | HITY FIX A0 AV
sifora St & 1 TF Sy Fa2 wrafi)
#, AL B FRwA F | F §
T WX A § AR | 9T gfew
IHT ®T AT [T g a7 earariaw g fw
TAAT AR 9T FAWT | WAETAYE F
Jqad g @ ¥ aF & avg & Hfeai &
Ao # firdigawst g 7€ ) s gfe ¥
uF frdg &1 g forr a1 9w fady
REAFAF 7 gEeatvdat o
F 7 5T W A ag ga 9 Fv g
# @ OF T HAFH! FGA AGAT §
s o $9 7@ FQ, e gy w
S 59 3W # AT AT AT F1w
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FAT AMET § q TF  ATETC-HIGAT FY
drgerr wFer fF mor ¥ gfew #r el
Wl qE FT q@H @ qF 9 AR
00 fF Iga ag fFad) oA d &9
AT g ar g ger § 1 fow gew A
e fawg g1, wraFy aF & A fawelr
% qw@t 81 § v gAY femet § g
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W@ € FIfF I8 ITIH SI=_T g §
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TEET AT AT AT § 0 4d w®RO
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% 9fd o FET 1 F9A angar
#1¢ dfgan @ 3w # @ 1 gER, gfww
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THAIfIF TRATT 9 HGFT FrE
dfgar aary gy | § 99 T @)
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FaT FT faar Y fF q@sr qama
TR FAT § 91 IqY W W T
ITHY TV FF F ATAT [T B1EY T@Y
FLAT AT | qg A AUA fa@w Ay
AT g1 o8 AN § T gEr @) FT
O AT FLAT SR T ¥ £
& gaar & Fgar 9gar g fF o ot
FTT FT JUFT § IqF ATAC qeoT™
AW {FIAT @M AR AEHR gy
e FY | A A gud F @ AvoEm
&1 3o ¥ E Y 7N areeT F gwAn
famr € ow 10 g w2 fad,
15 g9 & 2 fa Qt 399 F°
ZIAT a8 T g9 THo Yo WNIY F1 OF
a1 § fae STavd | =19 15 A swaes
F for 9o aF 9 & o7 I afEae F,
I o wenew faar sy, st war
fem smo ) =% gEate w0 & fad
TOF qTF FI15 5@ g ARy ¢
wfadt @arer & 7 T @ g 5 T8
I w_W g, fage @Y, A w_w @y
Fifs 19 FITHT F HT AG GHA

| wEfad wawear &1 fenw & fad
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[ arest Mg fawra]
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E,'efarq R:14 aﬁﬁfﬁ’oiﬁo arso &
A foeslt  gfew R IAEC g
g & AT TR IEH T A
g1 dffw ouH S AR ™ IV
w4, wWe gfam qTg )
" st qrea W fom AT gAY
T A gfae ¥ S AT FATE |
off geawfs : SRiT FE 2 FF

'/ Ffm A
St A g w9 gw feide
TRAWA T TG

off guewmfr & A aeEt
 qar wga g 5 owam w&f A
A 3 a9 I fawg & ==f &
W W 1 WY weT F AEarEy
I I as * faq safrr i s )

The House then adjourned
for lunch at thirty_eight minutes
past one of the clock.

The House reassembled after lunch
at thirty-three minutes past two of the
clock Mr. Deputy Chairman in the
Chair.

REFERENCE TO THE ALLEGED
ESPIONAGE ACTIVITIES BY THE
BRITISH NAVY

SHRI BHUPESH GUPTA (West
Bengal): Sir, before you take up the
business, I should like to make a
submission to you. Sir, on Friday, be-
fore you adjourned, towards the end,
you were good enough to give me per-
mission to raise a Special Mention and
it came at 7 0. clock at night. I raised
the question of the British Navy, the
British Naval Goodwill Mission opera-
ting here and carrying on espionage
activities. I requested the Govern-
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ment— I gave all the facts
that came to me, all
the facts to our knowledge—and I had
asked the Government to make 5 gtate-
ment on Monday, that is, today. Sir,
it is a very serious matter. I under.
stand, Sir, that the matter has been
discussed in the concerned Ministry,
the Ministry of External Affairs in
particular; the matter regarding the
visit of the Goodwill Mission last
month has been discussed which, I
said, was carrying on espionage activi-
ties. Why the Goverment should nof
make a statement on this? Sir, you
know, we the Members of Parliament
are in touch with the various people
and we bring certain information of
national importance. It was not a
party information, the espionage
against us by the British Navy It isa
unique thing and the Government
should make a statement and they
should tell us whether my information
is right or whether my information is
wrong. Or, Sir, is it that because
Prince Charles ig visiting this country,
they will not make a statement now?
1 know it for a fact that the matter is
being discussed and considered in
the Ministry of External Affairs and
other Ministries,

MR. DEPUTY CHAIRMAN: You had
already mentioned it that day. Today
also you have mentioned it. They will
take notice of it. Now, Mr. Kulkarni,

(Interruptions)

W @ ww o (fer) . ofme
R Y FgAT & | QAT T Ry 7w O
WETA AR AT T A A O
§ Unterruptions) &4 wwer Hwa
Ffau g T@T% (Interruptions) fadT
Wae NI o1 W (Interruptions)

Wt grawrfa @ W & gEw
foog I @ § AW wEl oW
&fgd@  (Interruptions)

st fra = |t W st
qIWA AR AT (Interruptions),



